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1•  QAT QP, 

Apr1ict is stated to be 

as GDSBPM of skheswa r. 

t3raicAl post ojce(Tirt01/Jat5 

of CuttaCk south postal 
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a)pears,the post of GJJSi3PM of Parahat 

L3rach Post Office(which is nearer to 

jjs riative)is goinS to fall vacat w.e0 f* 

14.112004;follow!rg to the retirem.t of 

the p resi t ircuimbent at Parab at. It is 

stated that Apo1icat'S wife is a sick person; 

which necessitates Applicaits preseice 

rearer to his native and,ir the said 

rremises,he rerested to the Sudt.of 

Post Offices of Ct-t-acz South Division 

to !ive con s.ideration to his orayer tq 

:e posted as GDSIJPM of Parahat Brach 

Post Office.The osid reoreser!tation of 

the Ap1jcit haVing bei rejected Un 

Prevure-A/5 dated 13 0 102004,the 

Poljct has filed this preseit 

Oriç.inal Aoplication under section 

19 of the Admin i strative Trix, !IS 

ct,1985,A coy of this Ori5na1 

1icetion has already been served 

on Ar.Uma I3allav ilohanatra,Leaed 

Sa-  lo r St&' din ji Coun sel fo r the Ui on 

of In .ji, Tho j 	1so rea-  t jr cour-t 

jr for the 	1ct has olaced 	t' Lf 
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service a c 	of the deartmata1  cjrcular/ 

letter No, 19-pen,/2OO4-W6 dated 1•92004; 

y which Gi)S(Conduct and Emnloymt) 1.U1e5, 

2001 has been amendei to say as under:- 

"A sevak shall not be e1jj1e 

for trrsfer in any case from 

one post/unit to another ost/ 

unit ecet in public lnterest" 

The aforesaid provisions of the 

Conduct a0 d Erployrnent u1es,20Ol :;:tir ir 

to Griin Dak Sevaks goes to show tht i 

Sevak can only be transferred from one 

jt to 	othet post/Unit in *7u1ic 

interest". 

By piacing, into service the 

aforesaid amended Rule provisions, 

Mr.D.P.IT1a1sat,1eaXed Counsel 

aearir'g for the Aplicrrt. wated 

to irnnress that f- r the reason of 

his oerscal difficulties at his home, 

public Interest is likely to be jeo.ard;T 

f, LrL) re, jn  the Dublic jntorest his 

r:sr for trsfer from Sailtheswar L3roh 

po5t Office to Parhat Dcancl, .Post Office 

(under Halikuda Sub Post Office) is/was 

available tobe considered favourably 

It also apears,iefore the arneiftnent of 

GDS(Con duct ad mloyment) ules, 2001 

or 1,9.2004,there was a total ban  

on trsfer of GDS personnel from one 

post/unit to rnother aid after  the 

am di t some discretion has heon vestedi 
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'Ith the Drtnnt on trr s f e r of GDS 

personnel from one post/ixit to rnother 

i,d,as such, the rejection of the prayer 

of the pp1icatxider •rexure-A/5 dated 

13,10,2004 on the c:rod that the 

Ap)ljC.t is not availaii1e to face a 

tra- sfer fr2rn one it/post to mother 

is not sustain a11e, It appears,while 

passing the irnpued order xider 

kmexure-A/5 dated 13.1O,2004,the 

$uerjntendt of Post Offices of Cuttack 

South Division was apoarent1yot alive 

oout the amended provis'ons;whjcL came 

into force ir,e.f. 1,9,2034. 

In the aforesaid prernjses,the 

rievrces of the Ap1jcit to tra-sfer 

him from S,khswar 13rach Post Office 

to Parahat Draich Post Office of Ba1jkuth 

Sub Post  Office are avajlabj.e to be 

considered by the Respondents ad,therefore, 

the matter is remitted i-ack to the 

Respordts with a direction to reconsider 

the same by keeping in mind the amended 

orovjsis of GDS(ccnduct ibd Employment ) 

Rules,2004;whjch came jto force w,e,f, 1,9,04, 

The Supdt, of Post Offices,Cuttack South 

Division should keep in mind, that previously 

there was apparently, total  ban on the 

trsfer of GDS personre1 from one post 

to 	other rd now,after the amendmeit,the 

discretion has already been vested with the 

Department to trasfer one M6  from on$ost/ 

tjt to rnother, Resron dents should also keep 
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in mind that if GDS personnel is,disturhed 

for the reason of his family problem that 

may lead to Larnperinrjj the public jj- terest 

rd,therefore,jn all fithess of thfrs 

6,1ess very compelling reasQ,s are tire 

to resist the prayer for trasfer)the 

rJrjevces of the Aolicrt hould be 

lookei into by treating tte 	tr be ; 

case of Public irterest. 

With the aforesaid oservatjo 

d directjons,thjs O.A. is disposed of 

y quaijjg the order under ?nnexure-/5 

dated 13.10.2004 &idby giving liberty 

to the Resondents to reconsider the 

grievces of the Applicant for his 

traisfer from S)theswar Brrch Post OJfcc 

to Parahat Braich Post offjce•  

S,d copies of this order to the 

Respoentsa1onwjth coojes of the Orji :1 

Aplicatjon j zrd free corjes of this orde: 

be (-Jj.v8n tø leaed cose1 for both sjdes 

ME Mi'(JUt IAIA) 


